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CENTRAL ADI{TNTSTRATTVE TRIBUITAL
PRTNCTPAL BEHCH

o.A.r{o. tl80l?oo3 /
wi th

o.A. NO.2A86/7OO3 e
o. A. NO. 2s33/2OO3

New Delhi. this the ZSth day of March.

HOli'Bt-E SHRI JUSTICE V. S. AGGAR!T,AL,
I4ON' BLE giHRI S. A. SINGH. MEIVIBER

2004

CHA I I?MAt.I
(A)

o . A- . 1 r80/ D0s

Sube Ram (D*I/5ZSJ
S/c, .Yjhri Ciur dlal Singtr
Residerrt c,f i 4*C. CphrD Complex.
VasarnL Vihar 

"New t)elhi
(By Advocate: Shri Shyarn Babu)

O*-4.* ..Ns-, ...t.-Q 0_{./.2 -0"0.+l

Suber Rarn ( D*I/5ZS )
S/o Shri Gurdial $ingh
Res i den t of I 4-C. Cph,D Comnlex ,Vasarrt Viliar-.
Neu {_le}hi

( By Arivoca te : $h r i Sh yam Babu )

Ver s us

Applicant

Applicant

Govt, of NCT of Delhi
through i ts t-:hief .$ecreta:r y.
Players Bui lding,
I.P. Estate,Neu,Delhi

The Commissiorrer of Pol ice,
Pol ice l{eadqr.rar ters
1. P. EsLate
New Delhi.

?

J Joint Commissioner- of police
Police HeadouarLers
f , P. Est.ate
Netrr Delhi

(Onerations )

Resnon den t.s

(Bv Advocate: sh.George par"ackerr irr o.A. i rB0/2003
.9h. A jesh L uthra in 0. A. Z0B6 /?U03 )

-o-,,*..*..Il.gi-,.....i--5._3r.,1.r1..?-..0".0-..L

R. N. I'la ga r ,
tRef.rJ.Inspeictor ) No" D-.I/43E
Vi 1lage and Post Office Nimka.
DislricL FaridaLrad.l..laryana Applicarrt
( By Advocat el5i'',. T. R. Kukre ja, OFCrxy f or $hr i K, $.

Neni )
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Ver sus

Grrvt. c.rf NCT
5. Sham Fla th
De1hi

of Delhi.
Mnrg.

Z
'l'he Commissioner of Polic;e.
0elhi Police.
Po.L ice Headquar^ ters,
IT0. New Delhi Resporr den ts

{By Adv<>cate: Sh.Aiesh Luthra)

g.*B-...p_"__q......8.*Lo*r.e"_U

Justice V.S. Aggarwal:-

By this commorr order, w€ prouose tci dispose of
three original applicatiorrs together.

In 0. A. 1 180/200:1, the disci plinary authorit,y

the following order:has passed

" I have exami rre-'d the recor cl o.f
departmerrtal proceedirrgs arrd have al_so
consiidered the pleas taken h.ry both the
delirlouerrts irr their representdtiorrs carefully.
Both the delinquents have also been heard in
O, R. lrlorre of thei r pleas have arry f orce.
Their contentions have al ready been considere,J
by the i1. O. Therefore I, awarrl Irrspr. $ube
Rarn, No. D*l /525 arrrl A.SI Vi jay Flal Singh.
l{o. 1 46 4/ D a purri shmen t of f orf ei t ure of tr,,royear's apprcrvecJ service permanently entailing
reducLicrrr irr their pay by tw6 stages for a
ner i od o'f one year to each. -l-he r.ecluctiorr r*,i l lhave the effect of postporrirrg t.heir fuLure
inr:r'ements wi th i_rnnrediate ef fect. "

.J

7

3, rii O. A. Nos, 2086/?_003 and

nen;il f.y irnposed upon the appl ican ts
depar tmerrtal errquiries r€,raclr

2533/2003, t.he

in the separate

"I have examined the recor.d of
departmental prc,ceedirrgs and have aI so
consi d+r"er1 the pleas taken by both t.he
del inquents irr Iheir represerrtations carefully.
Eotti tlie rJetinquerrts have also been heard in
O. R. Norre of their 6:1eas has arry force. Their
r;ont.ert t ions have already heerr considered hv the
E" O. as merrtiorred in the f irrdino. I.
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therefore. award Inspr. R. N. Nagar No" D/9BS
arrd Inspr. Sube Rarn, No.0.*I/525 a purrishmerrt
of forfeiture of t,lo vears anpr.ovecl ser.vicep$rmaneiltl'y errLailirrg recluction in t_heir pay bytwo stages fctr a period of one year to each.The r educLiorr wi l l have the effect ofpost.poning thei r f uture increnients vrriilr
inrmediate ef fect. "

T he a ppreer 1s ha d

mat.ters whic;h were

been preferred in aIl the t-hree

di smi ss.ed.

a

+. ldithor-rt dwelling into the nrerits of the matter
to whic:h r.Je are also not expressirrg ourselves. it r./as

oointed that the penalty awardecl is contrar y to rule
8(d)(ii) clf Delhi porice (purrishmerrt anrJ Appeal)

Rules.^ 1980. In support of his claim, tlre learned
cclunsel relies upon the decision of the Delhi t-li gh

court irr the case of Sh..q.!s..-Li"-"_g"i.n.g.h_.-..y_s_.-....-Un_.i__q.n....."qf ._r.nd-.i--E

tC. rr. p. No.236S/ZAO0 ) c.lecicled on 1t "g,ZAAZ, Therein

Lhe DeIhi t"ligh court while corrstruirrg rule B(d)(ii) of
tlre Rules referred t.r: at:ove" lreld:

"Rule B(d)(ii) of' the
disjunctive in nature. It
c)i' arrd not arrd - .

said Rules is
enrploy the word

PursLrarrt to arrd,/nr in furtherance nf the
sa i cJ Rules. ei ther reductiorr i rr pay may be:
di r+:cted or incrernent. or incremerits, which
rnay agairr either' permarlerrt. or temporar.y irrrratLire be directerl to he deferreci. Bothorders carrrrot be passed together,

Rulr: Btd)(ii) of Lhe sald Rulesprovisicrrr. f L, theref ore, must
con s. t r uerj .

is a penal
be stric.t.l'y

The words of t.he statnte. as is welt known,
sha1l be understood irr their orriirrarX or.
oopular sense. $entences are required Lo be
c:orrst-r ued ac)cor di rrg to their gramrnatical
meaninu. Rule of interg.rretation m.lv be
takerr rec)crurse t0, urlless the plairt lartguage
used gives rise to an absurdity or. unless
there is something i n the cont.ext or irr t.he
ob;iect of the sta t.ute tt: suuoest the
con lrar y.
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view t he a{'orertrerrtic>rrerd Lrasic
irr mind. Lhe said rt-rle is
be interpr'eted. "

"a

5, tdherr the present cases are examirred in the

]iqht of the decisiq:n of the DeIhi High Court. it is
obvious that. the perralty iniposed by the clisciprinary
authority would be violating the frlain language nf
Rule 8(d)(i1) crf Delhi police (punis.hrnerrt arrd Appe;lI)

Ru 1es: .

6. Resultantly, hre uuash the impr"rgneri or-ders and

direct. Lhat. the ilisciplinary authority. j-n

accclrdarrce with larer, mali pass a f resh order taki ng

stock of the Lotal i ty of facts arrd ci rcumstanc:es, rt
shal1 be highly arlpreciated that the orcler is ;rasserc

wi thirr two nronths. of the receipt of the certif ieci copy

of the pr'esent order. O.As. are dj-sf:osed o'f.

-6.J
('S. A. Sin
Merrrber

/dkm/

h)
(A)

(V. S. Aggarual )

Chai rrnan


